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Order dated : 11 04005

Heard Mr., K.NeJena, Ld. Counsel for the
applicant and ML B.Pal, Sr. Counsel and Mps
R.C.Rath, 1d. Additional Standing Counsel for
the Railways.

1. The applicant has filed this O.A. seeking
s ) the following relief:

(a) That the charge sheet No. SDCM/CON/
Vig=12/2000/DAR=3452,dtd.14¢3.2000 and the
departmental proceeding initiated theeeon
may be quashed and/or direct the departmental
proceeding be stayed and kept in abeyance till
conclusion of trial in Ge.R.Case No,2450 of
1999 pending before the learned SDIM,

Bhubane swar;

(o) any other relief this Hon'ble Tribumﬂ
may deem fit and proper.
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2. A submission has been brought—out by
filing a copy of the order passed by the
~ Additional sessions Judge,F+TsCaN0w3Bhubane s=

war in which a criminal case was lodged

. diopwe s

against the applicant and was acquited in
absence of evidence. With this, the applicant’
reyer
i\in the presént O.A. impraying for staying

—

U
departmental proceedings and keeping in -

abeyance till the criminal matter was in

trial in G.R.Case NO. 2050 of 1999 pending
before the ILd. SDJM, Bhuodneswar..»awt it is
no longer SEQSZi;:uMNuQQ i ‘
3. It is the case of the applicant that 4

departmental proceedings if at all to be

L

A | . resumed should be helﬁ by holding sittings ‘i
in the 3tate of ocizsa,’ Vi
de Having heard the ld. Cmuﬁsel for the

applicant, we see no reason to restrict the )
sitting of the imquiring officer to any 1

particular area, The department is at liherty%
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to hold the sittin%Mg
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sisting strictly according to the rule,in

this regard, more importantly in accordance -
with the Railway Servants (B & A) Rule§,1968.
5., The Ld. Addistdomad Standing Counsel, Mr.
Rath submits that ‘the applicant will be giyen
all opportunities to defend his case. 1
6o In view of the above, we hold that th\i
applicant should co-operate with the inguiring
officer 3o that the enquiry could be compleged
sooner than latter. In any case, the Respon-
dents are directed to complete the enquiry
within a period of six months, givimg full

opportunity to the applicant to defend his

CAZS
T With the said order, this 0.A. is i
b
disposed of. No costs. %
4 : : e’ ’
MembeZ (J) Vic Cﬁé’im{vﬂ‘{'\
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